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[Shri Manubhai Shah]

commodities of life, particularly food-
grains, edible oils and various other essen-
“tial commoditics. Hoarding is being re-
ported from many quarters. So also there
are reports of mal-distribution of foodgrains,
edible oils and other things.
powers having been withdrawn, because of
the non-utilisation of rules under the De-
fence of India Act, ‘Government arc oblig-
ed to invoke those powers and bring about
an Ordinance.

Sir, here is a simple piece of legislation
to replace the Ordinance issued by the hon.
President by a regular Act of Parliament.
I do, therefore, hope that my hon. friend
will withdraw his objection.

Shri M. R. Masani: Certainly not,

Shri Manubhai Shah: I hope he will
withdraw his objection because this is a
legitimate use of governmental powers in
the interest of the public and the com.
munity.

Mr. Speaker:, The question is

“That leave be granted to introduce
a Bill further to amend the Essential
Commodities Act, 1955,

The motion was adopted. .

Shri Manubhai Shah:¢ Sir.
the Bill.

I introduce

STATEMENT RE: ESSENTIAL COMMO-
DITIES (AMENDMENT) ORDINANCE
1966

The Minister of Commerce (Shri Manu-
bhai Shah):.Sir, I beg to lay on the Table
a copy of the explanatory statcmentcgiving
reasons for immediatc legislation by the
Essential Commoditics (Amendment) Ordi-
nance, 1966, as required under rule 71 (1)
of the Rules of Procedure and Conduct of
Buisness in Lok Sabha. [Placed in Library,
See No. LT-6828/66]. -
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‘DEMANDS FOR ‘SUPPLEMENTARY
GRANTS (GENERAL) 1966-67—contd.

Mr, Speaker:. The House will now take
up further discussion and voting on the
Supplementary Demands for Grants in res-
pect of the Budget (General) for 1966-77.
Shri Bade may continue his speech.
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“The Kutch Tribunal was cqnstitut.
ed pursuant to the agreement of 30th
June, 1965”.





